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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Original Application N0.305/2022
Vipin Nayyar ~ ' ...Applicant
Versus

Union of India & Ors. ...Rgspondents

ACTION TAKEN REPORT ON BEHALF OF SURVEY OF INDIA IN
COMPLIANCE OF ORDER DATED 24.05.2023 PASSED IN ORIGINAL
APPLICATION NO.305/2022

MOST RESPECTFULLY SHOWETH:

1. That the present Action Taken Report is being filed on behalf of
Director Map Archivg: & Dissemination Centre, Survey of India,
Dehradun, Uttarakhénd. It is submitted that Hon’ble Tribunal vide
order dated 24.05.2023 had observed as under:

“4. Vide order dated 22.11.2022, National Remote Sensing
Centre (NRCA), Hyderabad was directed to submit a status report
over the Prescribed Time-Line for Year 2014, Year 2016, Year 2017
and Year 2021 with High Resolution Satellite Imagery qf the
construction site of the “Moga Resort” to ascertain the factual
situation with »re;spe.céft_o the Forest Canopy/ Vegetative Cover at (i)
the Co-orqlinateé 3b’03’58.2”N and 78" 16°50.4’E and (ii)
30°03’°59”N and 78"1>6’51”E; arid (2) the Director Map Archive &
Dissemination Centre, Survey of India, Dehradun was directed to
confirm whether the (i) Co-ordinates 30°03’58.2”N and
78'016°50.4”’E and (ii) 30°03°59”N and 78°'16’51”E pertain to

Reserve Forest in District Rishikesh, Uttarakhand.
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5. In compliance thereqf, report has been filed by NRCA, Hyderabad
vide email dated 13.01.2023.

6. However, report has not been filed by Director Map Archive &

Dissemination Centre, Survey of India, Dehradun.

7. Report by Director Map Archive & Dissemination Centre, Survey
of India, Dehradun be filed within two months by email at
Judicialngt@gov.in préferably in the form of searchable PDF/OCR
supported PDF and not in the form of Image PDF .....”

. That in compliance of the order dated 24.05.2023, answering

Survey of India though tried to explore .all possible available
records, departmental survey works and projects survey however
nowhere ‘any details pertaining to Co-ordinates 30°03’°58.2”N and
78°16° 50.4”E and (ii) 30° 03’ 59”N and 78" 16’ 51”E were traced.
Multiple fcorrespondences were also given to forest department but
no response was received giving any specific details pertaining to
Co-ordinates. Copy of the various letter given to forest department
are attached herewith as ANNEXURE- A (Colly).

. That relying upon the Survey of India map used for forest

department in the year 1922-23, as no other map and/or survey
indicate otherwise, it can be observed that Co-ordinates 30° 03’
58.2”N and 78° 16’ 50.4”E and (ii) 30° 03’ 59”N and 78° 16’ 51”E

fall within the area of Virbhadra Reserve Forest.

. It is most respectfully submitted that after 1922-23, if any change

has been done in respect of the related forest boundary by the state
governrﬁent of UP/Uttarakhand by issuing gazette notification in
which Virbhadra Reserve Forest area has been changed, then it can
be verified by the Forest Department of Uttarakhand, as no such
record exist as on date in the office of Director Map Archive &

Dissemination Centre, Survey of India.
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5. That keéping the adherence of order dated 24.05.2023 of this
Hon’ble Tribunal, deponent’s department of Survey of India vide
letter no.. 1329/17-Y-Mis/V dated 24.07.2023 apprising the official
stand of Director Map Archive & Dissemination Centre, Survey of
India based upon the official records, was addressed to Hon'ble
Tribunal through Consultant (Judicial) through e-mail dated
24.07.2023 and subsequent e-mail dated 25.07.2023 to the email

address iudicial—ngt@gov.in.

Copy of the e-mails dated 24.07.2023 and 25.07.2023 is attached
herewith as ANNEXURE - B.

Copy of the Survey of India vide letter no. 1329/17-Y-Mis/V dated
24.07.2023 along with forest map used by survey department in
the year 1922-23 are attached herewith as ANNEXURE-C (COLLY).

6. That vide order dated 07.12.2023 of this Hon’ble Court, it has been

observed:

“..No report was f filed by the Director Map Archive &
Dissemination Centre, Survey of India, Dehradun and no
explanation what so ever has been furnished for non-

compliance with the orders passed by this Tribunal...”

It is humbly submitted that answering department while
responding to this Hon’ble Tribunal upon the same e-mail address
ﬁudicial—ngt@gov.in) assumed that report furnished through e-mail
dated 25.07.2023 would be placed for Hon’ble f"I‘ribuna,l’s
consideration. It is worth to mention that inadvertently and under
bonfide mistake, answering department didn’t file the same in form
of compliance report. Accordingly, same is being done at this stage

for Hon’ble Tribunal’s consideration.
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7. That non filing of. the compliance ATR of the order dated
24.05.2023, which has further been reiterated vide order dated
29.09.2023, earlier was solely due to the bonafide mistake that
earlier given emails dated 24.07.2023 and 125.07.2023 would

suffice the compliance of order passed by this Hon’ble Tribunal.

8. That the above said facts are true and correct to the best of my
knowledge wh1ch is based on the official records maintained at the
office of Director Map Archive & Dissemination Centre, Survey of

India.

Filed by:

" »

/

Sanjeey Oragon
Joid 3Ud

[OfficexRmiveytH]

Frer, e UE Wil G

Map Archive & Dissenynasiefis@€intis, 05
Survey of India
Dehradun, Uttarakhand

New Delhi

Dated: 08.01.2024
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Annexure -A (Colly.)
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SURVEY OF INDIA
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SPATIAL DATA CENTRE 4 ¥ ;

d, Post B LR iy B
17, E. C. Road, Post Box No. 122 17 £ da Az, v 8 T 122
DEHRA DUN - 248001 2T - 245001

g Telephone @ 0135-2535261° @9 @ 0135- 2535261
% % E mail: ukgdc.ddn.soi@gov.in

aiit& Dated: )2-January, 2023

2 1)

"o Nod- 136 j17-a-5 (L)

Jar H,
T g g,
aEEIq__;I g1 UHT,
ETTe |
o= - Matter in Hon’ble NGT O.A. No. 305/2022 Vipin Navar Vs, Union of India & Ors.
Order order dated 22-11-2022— Rep.
THed:— IoRavs  ugHuT Aamur 91 @1 um we=n-  UKPCB/HO/Gen-183-
566/2022/1516 f&=1es 19 T&er=T 2022
TEed ,

T wrate o7 SwWRIeT S 9 ura g2 {1 e Ruafaa a9
@ FPaRuT ¥ AErSt wielHl, RS Rera Rerd wikee o7 wenaT fasar s 21

FEa: U FRT B T e wret Rera gq g @1 e
MRfroe srfdeflla g7 wrafaa B Suaar a=rF &t wur o, aifh oo e 3§

ATMATAT BTAATET DT ST T |

(3T eNT HAR vEh)
et wrders
T Feures

S e



522 | 6

@
e R wdegor T
' SURVEY OF INDIA
/ OFFICE OF THE DIRECTOR P 1 aratera
?. UTTARAKHAND & WEST UP GEO _ IRV 07 uRTm 3w
: SPATIAL DATA CENTRE S
/ 17, E. C. Road, Post Box No. 122 17 32 497 13, v 98 Hem 122
- DEHRA DUN - 248001 2w — 24800

g : 0135- 2535261
% %7 E mail: ukgdc.ddn.soizgov.in

/0 Nod- 21U /17-A-5 (L) arfi@ Dated: 2YJanuary, 2023

TyiH Telephone : 0135- 2535261

Jgr 7,
wnTiler aerfdesdt,
QBIIGET a1 WA,
SERIEA |

fag=r:— Matter in Hon’ble NGT O.A. No. 305/2022 Vipin Navar Vs, Union of India & Ors.

Order order dated 22-11-2022— Reo.

=t — T g BT U =T 136/17-A-5 (L) = 12 s=radt 2023
H"elad,

T WA g 374ah Sriery &7 Iudlad wehia g ofgd faar
e A G Avaifsa g’ @ Feaee gq derr e, sdeaer Rua Rod
qﬁﬁcmm%m%lmﬂﬁﬂvﬁmaﬁvﬂawmaﬂm
e o, ferear = ari

37T TR m@a%ﬁnmﬁﬁwmé@gwmﬂa—aﬁam
mﬁmﬂmmaﬁﬁﬁawﬁﬂﬁmaﬁ|

o t}! )yﬂ/ﬁ\\w

(3112, . Tafésamen
, efteror Hders
kg %a fFrevres
% t
N



523

(1%,
wedle wdepy [da
SURVIEY OF INDIA
OFrICE OF THE lHRIC("l'()R

UTTARAKHAND & WEST ur Gro

SPATIAL DATA CENTRD
17 B C. Road, Post Box
DEHRA DUN - 248001

v ar widag
.HrHNUﬂ I'I‘rf q"'ﬁl g/ u,:rl

W-enfim st v
17 42¢ doyret A wa vd) e 122

No, 122

RO ~ 24u0m
GO Telephone @ 0135

MM 0135 2535261
¢ B E mail: ukgde.ddn.solugov.in

h
miftar Dated:/ - Feb, 2023

- 2635201

0 Now= 61 /17405 1)

aar i,
vt e aenltandt,
QBYIGET s g,
ARG |
faver: - Matter in Hon'ble NGT O.A. No. 305/2022 Vipin Navar Vs. Union of India & Ors.
Order order dated 22-11-2022- Reyp.
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5?/2, 8:02 PM 8 Email
Email Annexur c 'B Admin MTR

Re: Matter in Hon’ble NGT O.A. No. 305/2022(1.A. No. 68/2023) Vipin Nayar Vrs Union of india &
Ors. Order Dated 20-05-2023 : reg.

From : Sanjeev Oraon <mtr.soi@gov.in> Tue, Jul 25, 2023 11:02 AM
Subject : Re: Matter in Hon'ble NGT O.A. No. 305/2022(1.A. No. 68/2023) Vipin #'1 attachment

Nayar Vrs Union of india & Ors. Order Dated 20-05-2023 : reg.
To : Consultant Judicial-NGT(P.B.) <judicial-ngt@gov.in>

Sir,
please find the merged pdf attachment as required.

Regards,
- Technical Officer,
MA & DC,
Survey of India, Dehradun

From: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>

To: "Sanjeev Oraon" <mtr.soi@gov.in>

Sent: Tuesday, July 25, 2023 9:51:31 AM

Subject: Re: Matter in Hon’ble NGT O.A. No. 305/2022(1.A. No. 68/2023) Vipin Nayar Vrs Union of india &
Ors. Order Dated 20-05-2023 : reg.

RESPECTED SIR/MADAM,

PLEASE SEND THIS DOCUMENT IN SINGLE MERGED PDF FILE, TO ENABLE US TO TAKE THIS ON
RECORD.

From: "Sanjeev Oraon" <mtr.soi@gov.in>

To: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>

Cc: "Director Uttarakhand and West UP GDC" <ukgdc.ddn.soi@gov.in>, dfodoon@gmail.com,
"Registrar General" <rg.ngt@nic.in>, msukpcb@yahoo.com

Sent: Monday, July 24, 2023 5:21:29 PM

Subject: Matter in Hon’ble NGT O.A. No. 305/2022(1.A. No. 68/2023) Vipin Nayar Vrs Union of india
& Ors. Order Dated 20-05-2023 : reg.

Sir,
Please find the attached letters No. 1329 / 17-a3-FaRag =i : 24-07-2023.

Regards,
- Technical Officer
MA & DC,
Survey of India, Dehradun

! ~HE 2023 INDIA
Azadi g,
Amrit Mahotsav = g

EEEEEEEEEEEEEEEEEEEEEEEEEEEE

= 1329_merged.pdf
2 MB

https://email.gov.in/h/printmessage?id=41100&tz=Asia/Kolkata&xim=1 11



9
Annexure -C (Coll;sr?)s

- e P m Save Paper.

fw:- SURVEY OF INDIA 2" save Trees.
DST@RY & s6iences edinovoay = & % ssave the World.
ERAN © 0135-2747051-58 ‘ fewr®s
Telephone  0135-2747051-58 aHfaE e td R
DIRECTOR,

das/ Fax : 0135-2741250
MAP ARCHIVE & DISSEMINATION CENTRE

§—9e/E-mail W@ T79 W0 . POSTBOX No.37,

For Adm - dmadc.sol!anic-in gmm ‘m248001 (Gmu'g)_w
For Digital Data - mtr.soif@gov.in DEHRADUN-248001(Uttarakhand)-INDIA

- T¥ TS 9 TET (AETIE. SIS ATYRGT UF Ry §OF ¥ TH ® SO BNET (S JARTH ¥ TR W T8 IO ¥% WHS §E OF o wem oY [Eenw o gam 6w e l
Any reply 10 s lefter shoukd be addressed to the Direclor Map Archive 8§ Dissemination Centre, and nat to any officer by Name. T o 8 Date of this lefler should be quoied

H@AT F0-1329 / 17-ars-faeafaaw faa1% : 24-07-2023.
& #,

Cosultant (Judicial)

(N.G.T.)(P.B.)

New Delhi

£9: judicial-ngt@gov.in

fawa: Matter in Hon’ble NGT O.A. No. 305/2022(1.A. No. 68/2023) Vipin Nayar Vrs
Union of india & Ors. Order Dated 20-05-2023 & d¥a+4 # |

HEl<d,
i & wafeug aift 1€ g F day 7 FRes  3oemEve vg afenft se aRy

q-FATIF AFET Fvg, AILATA FAL0T 91T, 32208 ,FTT A6 9 H&47 9-1490 / 17-A-5 (L) *

fa=ra: 20-07-2023, @At afua 2 | E -
; EEIES

qeTa® ; 4TIV | 0'} 'l/}
AT Aders
Fa Raas

sfafef® : (i) sl st | 2R a7 a9, 38eEs ST #7 g9 UF araeqd

FAATE 27 |
(if) 7re=g \f=a, IavrEe yguw A= v, « W 3 gataeor 999, 46 ., arg. & ard

HEEHT UE , TgU05A Hl §aq14 UF AE9aqF F1daTe! 29 |
(iii) e, SovTEe vd afey 397 w2 g-warAE qiFeT F7 , 9y qas G,

17 -1 T2, T |, 122 Tg0EA, F AT |
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Hedtar Sderor faneT
SURVEY OF INDIA

OFFICE OF THE DIRECTOR fA3vep T Bie™
UTTARAKHAND & WEST UP GEO JATIeavE Ud gisaH 3T ueET
SPATIAL DATA CENTRE W—TTHE 3TTHST e

17, E. C. Road, Post Box No. 122 17 Zwc 1T S, UF Ut TeT 122
DEHRA DUN - 248001 BTG — 248001

gZae Telephone : 0135- 2535261 gz @ 0135- 2535261
# ¥7E mail: ukgdc.ddn.soi@gov.in

-

o a— 490 /17-A-5 (L) ardter Dated: rvg.ruly, 2023
|ar |,

e,

=R 3fye=a U9 UHR $=,

aEere |

fas=r:— Matter in Hon’ble NGT O.A. No. 305/2022 Vipin Nayar Vs. Union of India & Ors.
Order dated 22-11-2022 — Reg.

=3 — 39T U w0 d— 1227/17-ars-—Eate/V @i 11-07-2023

HEIG,
IuRtaa S<fia gl @ ucgae ¥ fAwaifdha ag | TI=faa observation
@reror) A uase B

1. =9 % ERT 39 9l | Efua enT-3renT dur ue g Rwmfta deor
e/ gfREsEr Sdeor va 3 qRA TfHeal &1 saete fhar e g
T gle A TR BIE ST SR T [l Pt ST "Bl | dd: HRd T
wderor et gRT a9 fFamT @ e wees fhd S arer "R S e ad
1922-23 &t Tdfgra sfie 1 o7 vflc I==m 531/8/S&N @l AT AT NGT
21T WEa FAdenst & ger 7R REd sia gar g 7 @ Fdene dieis
Bod wiRee’’ &bt AT & 35T 37 W@ 2B

TS HerT W dq vfte Fe=AT 531/8/S&N PDF Format U¥ fAdernies #ieh e
e B

2. Ideor a¥ 1922-23 @ Ul TEiwd 99 89 A FEfaa Al dcpret
Jea7T WY/ IATILEUS JIHIE EIRT his AdiT Toie Atfefhaer Sl e =am
9T STRIaUs e HhHAT B

e AR FRY ' 5 Ha erRaEl o "t afee

et @t HuT B }v/
Hol=eh:— JeNgiz |
oA
BT
' Fgers
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Item No.1 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

(Through Physical Hearing with Hybrid VC Option)

Original Application No.305/2022
(I.A NO. 68/2023)

Vipin Nayyar ...Applicant
Versus

Union of India & Ors. ...Respondents

Date of hearing: 24.05.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER.
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER.

Applicant: Mr. Vipin Nayyar, applicant in person (through VC)
Respondents: Mr. Thakur Sumit, Advocate for Respondent No. 1,
MoEF&CC.

Mr. Rahul Verma, AAG for Respondent no. 5.

Mr. Ruchir Mishra, Advocate with Mr. Ramneek Mishra,
Advocates for Respondent No. 3.

Mr. Mukesh Verma, Advocate for UKPCB (through VC)

Mr. Rajesh Kumar, Advocate for Respondent No. 8.

Application under Section 18 read with Sections 14 and 15 of the
National Green Tribunal Act, 2010

ORDER

1. The grievance in the present application is regarding construction
of Moga Resort in violation of 1:25 years Flood Plain Zone of river Ganga,
by encroaching upon the Forest Land, narrowing down of river bed of
river Rambha, cutting down of trees on the forest land situated on the
confluence of river Ganga and Rambha, in eco-sensitive and prohibited
zone of Archaeological Excavation Site of an Ancient Monument of
National Importance.

2. Vide order dated 06.05.2022, notices were ordered to be issued to
respondents and a Joint Committee was also constituted to verify the
factual position and submit its Factual and Action Taken Report.

3. In compliance thereof, report of the Joint Committee was filed vide

email dated 24.08.2022.
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O. A. No. 305/2022 Vipin Nayyar Vs. Union of India & Ors.
2
4. Vide order dated 22.11.2022, National Remote Sensing Centre
(NRCA), Hyderabad was directed to submit a status report over the
Prescribed Time-Line for Year 2014, Year 2016, Year 2017 and Year 2021
with High Resolution Satellite Imagery of the construction site of the
“Moga Resort” to ascertain the factual situation with respect to the Forest
Canopy/Vegetative Cover at (i) the Co-ordinates 30003°58.2”N and
78016’50.4’E and (ii) 30003’59”N and 78016°51”E; and (2) the Director
Map Archive & Dissemination Centre, Survey of India, Dehradun was
directed to confirm whether the (i) Co-ordinates 30003°58.2”N and
78016’50.4’E and (ii) 30003’59”N and 78016°51”E pertain to Reserve
Forest in District Rishikesh, Uttarakhand.
5. In compliance thereof, report has been filed by NRCA, Hyderabad
vide email dated 13.01.2023.
0. However, report has not been filed by Director Map Archive &
Dissemination Centre, Survey of India, Dehradun.
7. Report by Director Map Archive & Dissemination Centre, Survey of
India, Dehradun be filed within two months by email at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR supported PDF
and not in the form of Image PDF.
8. [.LA. No. 68/2023 has been filed seeking direction to respondent no.
2, the Principal Chief Conservator of Forest to explain the factual
situation of River Rambha that is clearly marked and shown in the beat
map of Veerbhadra Reserve Forest Sr. No. 1 and Sr. No. 2 and to confirm
if River Rambha flows along the right side of the complete length of ‘Moga
Resort’ and the same falls under reserve forest.
9. The applicant has submitted that the applicant filed an RTI
application dated 29.07.2022 with The Range Officer Rishikesh to
confirm if Rambha River comes under the ownership of forest

department, and in its reply letter no. 174 dated 22.08.2022, the range

529
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O. A. No. 305/2022 Vipin Nayyar Vs. Union of India & Ors.
_3-
officer deliberately avoided giving a straight answer. The applicant filed
another RTI application with the office of SDM Rishikesh asking
information about the ownership of Riyer Rambha present in Kaksh no. 1
and Kaksh no. 2 and in the reply dated 07.09.2022 it has been
mentioned that there is no account with the name of Kaksh no. 1 and
Kaksh no. 2 and Rambha River in the revenue records. The applicant
being aggrieved by the reply of the Range Officer forest department
Rishikesh filed a first appeal dated 10.09.2022 before the SDO (Sub-
Divisional Officer) Dehradun and in its decision dated 19.10.2022 the
SDO ordered the surveyor to conduct an inspection to ascertain the area
of River Rambha that falls under the ownership of the forest department.
The applicant painstakingly made various personal visits to the Range
Officer Rishikesh to clarify the ownership of River Rambha passing
through the reserve forest along the complete length of Moga Resort but
his pleas have fallen on deaf ears. Even after the lapse of over 4 months
the officials of the forest department do not want to answer the question
involving the ownership of River Rambha flowing through the reserve
forest which is present on the right side of the complete length of Moga
resort and is shown in the beat map of the forest department.
10. In view of the facts and circumstances of the case and also the
reasons explained, I.A. No. 68/2023 is allowed and respondent no. 2
PCCEF is directed to file affidavit explaining the factual situation of River
Rambha as shown in the beat map of Veerbhadra Reserve Forest Sr. No.
1 and Sr. No. 2 and to confirm if River Rambha flows along the right side
of the complete length of ‘Moga Resort’ and the same falls in reserve
forest.
11. Affidavit by PCCF be also filed within two months by email
at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

supported PDF and not in the form of Image PDF.
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12. List for further consideration 29.09.2023

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

May 24, 2023
N
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH. NEW DELHI.
Original Application No.305/2022

Vipin Nayyar ...Applicant

Versus

Union of India & Ors. ...Respondents

VAKALATNAMA

KNOW ALL to whom these present shall come that I, Shri Sanjeev Oraon Officer Surveyor, Hathibarkala
Estate, Dehradun. Uttarakhand-248001, the above named do hereby appoint:

Balendu Shekhar Advoéate, CGSC Delhi High Court, Office LB-17, 5 Gauri Sadan, HHailey Road New
Delhi-110001 Enrolment No. D/208/2002. Mob. No. 9999666769 Email: officeofbalenduigigmail.com
(herein after called the advocate/s) to be my/our Advocate in the above noted case authorise him:-

L.

To act, appear and plead in the above-noted case in this Court or in any other Court in which the
same may be tried or heard and also in the appellate Court including High Court subject to payment
of fees separately for each Court by me/us.

To sign. file, verify and present pleadings, appeals. cross-objections or petitions for executions
review revision, withdrawal. compromise or other petitions or affidavits or other documents as
may be deemed necessary or proper for the prosecution of the said case in all its stages subject to
payment of fees for each stage.

To file and take back documents. to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that
may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive monthly cheques cash and grant receipts thereof and to do all other
acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case. :

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and
authority hereby conferred upon the Advacate whenever he may think fit to do so and to sign the
power of attorney on-our hehalf.

And I/We the undersigned do hereby agree to rectify and confirm all acts done by the Advocate
or his substitute in the matter as my/our own acts. as il done by me/us to all intents and proposes.
And I/We undertake that I/We or my/our duly authorised agent would appear in Court on all
hearings and will inform the Advocate for appearance when the case is called.

And I/We the undersigned do hereby agree not to hold the advocate or his substitute responsible
for the result of the said case. '

The adjournment costs whenever ordered by the Court shall be of the Advocate which he shall
receive and retain for himself.

And I/We the undersigned to hereby agree that in the event of the whole or part of the fee agreed
by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settled is only for the above case
and above Court. [//we hereby :agree that once fee is paid, I/We will not be entitled for the refund
of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee
shall be paid again by me/us.

IN WITNESS WHEREOF I/We'do .l;&eunto set my/our hand to these presents the contents of which have

been understood by me/us on thlsg
Accepted subject to the fer ees.
Advocate

day of January. 2024.

Client : m
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